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Judgement

1. The present writ petition has been filed for quashing the letter dated
29.09.2011 (Annexure-6 to the writ petition), issued by the Indian Oil

Corporation Ltd. (in short the Corporation), whereby the candidature of the
petitioner for award of the Liquified Petroleum Gas (in short LPG)

Distributorship at Garhwa (District-Garhwa) under Scheduled Caste category as
per advertisement dated 03.12.2010, has been illegally rejected.

2. Learned counsel for the petitioner submits that vide the impugned letter dated
29.09.2011, the Senior Area Manager of the respondent-

Corporation rejected the candidature of the petitioner for award of LPG
Distributorship at Garhwa (District-Garhwa) under Scheduled Caste

category on the frivolous ground that though the petitioner had shown
Rs.5,35,381/- as balance cash deposit in the Bank account on the date of

application, yet the Field Verification Committee found that Rs.1,23,821/- was
only available as balance cash deposit in the Bank account of the

petitioner. Learned counsel for the petitioner while referring to Annexure-7 to the
writ petition (a photo copy of the Pass Book of the concerned
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Bank account of the petitioner), submits that the same would suggest that on
the date of application i.e. 21.12.2010, the balance cash deposit

maintained in the Bank account of the petitioner was Rs.05,05,881.29 and as
such the said ground taken by the respondent-Corporation for

rejecting the candidature of the petitioner for awarding the LPG Distributorship at
Garhwa (District-Garhwa) is illegal.

3. Per-contra, learned counsel for the respondent-Corporation submits that at the
time of draw, there were only two applicants i.e. the petitioner

and the respondent No.5. After the draw, the petitioner was declared successful,
but after field verification of the credentials of the individual

applicants by the two-member Committee, it was found that though the
petitioner had shown cash deposit in the Bank account as Rs.5,35,381/-,

yet the cash deposit of Rs.1,23,821/- was only available in his Bank account.
Accordingly, the candidature of the petitioner was rejected vide the

impugned letter dated 29.09.2011. It is further submitted that during the
pendency of the present writ petition, the advertisement dated 03.12.2010

itself has been cancelled, as has been stated in paragraph 5 of the reply affidavit
dated 19.07.2012 to I.A. No. 1999/2012, filed on behalf of the

respondent Nos. 2 to 4.

4. Having heard learned counsel for the parties and, particularly, considering the
fact that the advertisement in question itself has been cancelled by

the respondent-Corporation, no effective order can be passed by this Court.
However, the petitioner shall have the liberty to participate in any

future advertisement made by the respondent- Corporation for awarding the LPG
Distributorship at Garhwa (District- Garhwa).

5. The present writ petition is disposed of with the aforesaid observation.

6. Consequently, I.A. No. 1999/2012 also stands disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/mukesh-kumar-appellant-hash-the-… Page 2 of 2


